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Bill No. 10—HLA of 2011

THE PUNJAB EXCISE (HARYANA AMENDMENT)
BILL, 2011

A
BiLL

further to amend the Punjab Excise Act, 1914, in its application to the
State of Haryana.
Be it enacted by the Legislature of the State of Haryana in the Sixty-
second Year of the Republic of India as follows:—

1. This Act may be called the Punjab Excise (Haryana Amendment) Short title.
Act, 2011.

2. For section 68 of the Punjab Excise Act, 1914, the following section Amendment of
. . section 68 of
shall be substituted, namely :— Punjab Act 1 of

1914.
“68. Penalty for offences not otherwise provided for.—Whoever
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is guilty of any act or intentional omission in contravention of any of the
provisions of this Act, or of any rule, notification or order made, issued or
given thereunder, and not otherwise provided for in this Act, shall be
punishable for the first offence with a fine of fifty thousand rupees and for
every such subsequent offence with fine which may extend to one lac

rupees.”.
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STATEMENT OF OBJECTS AND REASONS

The proposal to amend the section 68 of the Punjab Excise Act, 1914
would help in preventing the residuary offences in the cases detected under
section 68 of the Act. This would further enable to achieve the objectives of
curbing and controlling the residuary offences in the State.

KIRAN CHOUDHRY,
Excise and Taxation Minister, Haryana.

Chandigarh :

SUMIT KUMAR,
The 7th March, 2011

Secretary.
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